263 Bills Imtroduced

SHRI SAMAR GUHA 1 1ntroduce the
Bl

FRFEDOM ON ENTRY TO PUBLIC
PLACES OF WORSHIP BILL*

SHRI SAMAR GUHA (Conta) I beg
to move for leave to 1 trod ice a Bill to pro-
vide for freedom of entry to public places
of rel gious worship and for matters conne-
cted therewsth -

MR DEPUTY-SPEAKER The ques
tion 18

‘ That leave be granted to introdue a
Bill to provice for freedom of entiy to
public places of religiors worship and
for matters cc nnecled therewith *

The motion was advpted

SHRI SAMAR GUHA 1introduce the
Bill

CIVIL LIBERTIES COMMISSIONS BILL®

DR KARNI SINGH (Bikaner) 1 beg
to move fur leave to jntioduce a Bill to
provide for the setting up of Civil Liberties
Cormmissions o mvesvigate infringment  of
civil 1 berties guarariced by the Consti-
tution

MR DEPUTY-SPEAKFR The ques-
tion 18

““That lcave be granted to introduce a

Bill to provide for the setung up of Civil

Libetties Commissions to investigate

infringment of Civil libeitties guarantced

by the Constitution,

The motion was adopted

DR KARNI SINGH I intiodute the
Bill

CONSTITUTION (AMENDMFNT) BILL*
(Substuution of article 335)

SHRI ~ T DHANDAPANI (Dharapu-
ram) 1 beg to move for leave to mtroduce
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a Bull further to amend the Conststution of
India

MR. DEPUTY-SPEAKER : The ques-
tion 1 :

*That leave be granted to introduce a

Bill further to amend the Constitution

of India ”

The motion was adopted

SHRI C T DHANDAPANI I intro-

duce the BI!

———

FACTORIFS (AMENDMENT) BILL*
(Amendment of Section 2)

SHRI C T DHANDAPANI (Dtara-
puiam) I b~g to move fcr leave to tro-
duce a Bili further to amend the Factor es
Act, 1948

MR DEPUTY-SPEAKLR The ques
tion 1s

That leave be granted to introduce a
B 1l further to amend the Factories Act,
1948

The motion was adopted

SHRIC T DHANDAPAN]
duce the Bill

1 intro-

RAILWAYS (ABOLITION OF CASUAL
LABOUR) BILL*

o} gOR wT wPAW (TIA) IWIA
aglaa, & swrg gswr g 5 W W
ey o fadifog 737 N qgfe &
IAMEA T I7q°9 §7 ay fagaws £
g7 ®qifyd &7 1 wyAfa f ;i

MR DEPUTY-SPEAKER : The ques-
tion 18

“That leave be granted to ntroduce a
Bill to provide for the abohition of the
pract ce of employing casual labour n
the Raily ays

The motion was adopted
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